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/ r(nl'.t Affidavit w be Furnished by the canaiaate alongwith Nemination Paper
Before the Retrvning Officer
L 3 For electam m.ﬁ:il-.m.?u'--:{-ﬂnw 'W}P
%l Y From JLI!,.k'.q:"rf:Hx.m.......+..C|1n~.iﬁtuenr_v{-"-'ume af e € viientitaneat
1 T

"Sadt ..ul'nc.#..ﬁ'mf‘-;gh:.mui o daalar. Rarmacann s #' _
Aped B years, residen u:'.wM.—../E-ﬁ‘MTMﬁﬁ Stal addrese), Foand J":‘.':.‘f':;??“‘

3 \ Election, do hereby solemnly affirm and stale on oath as under:-

[ slrike out whichever is nit applicahle) . { !
{1) 1am a candidute set up by Tﬂ-."}-s.l.i' ﬂﬂrf.'r-.‘{’ngng of the political party )/ am contesting a: an
Independent candfdane.
(1) Details of PAN and status of filing of Income tax return @
\_SE, No. | Mames Permanent The financial year for | Votal income
Account Mumber | which the last | shown In Income
(PAN) Income-tax return has | Tax Retemn { in
b ' o | been filed _fRupeesy |
[ Sell \ 1
2 Spouse- \\
3 Dependent | ‘\\
4 Dependent 2 \\
5 Dependent 3 ... \\

Ty

(3) The following case(s) is' are pending against me in which cognizance has been taken by the court:-

[SI. [ Offence Description \ - 1
Mo. i i __l
{a) | The details of cases where the court has taken |

cognizance, Sections af the Act and description |

\ of the offence for which copnizance taken ; _|
{b) | Name of the court, Case No. end Date of order \ I
taking cognicance p i |

{c) | Details of Appeal (3}/ Application(s) for revisian A

(if mny) filed against the above orden(s) ‘\

4. Cases in which 1 have been convicted by a court of law{other those referred 1o in Furh 6): -

Ifa) | The details of cases_ Sections ofthe | T © il T i :
i Act and description of the offence for | B

I which convicted l

I [ S

|

By | Name of the Courtis). Case No. and 1_




'.1' I*;jn;s-t;mc Lampnacd .

o —

b

3¢ That 1 give bevem below Use delails of o ssses ¢mmahi5t andd Loamovable et ) of mysel:.

tiy fpouse and all dependents:

A Details of movable axsets ;

Mt

I Assets in joint name indicating the extent of joint ownership will also have to be given
2, In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheme,

Name of Bank/ Instilulion and Branch are o be given
L Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect 50 liswed

comparties and as per books in case of non- listed compunies should be given.
4. Dependent’, here means 4 person, substantially dependent on the income of the candidate.
5. Dewails including amount is to be given separmely in respect of each investment)

Description

Sell

" T'Cashin hand

(i)

Spouse

Dependent-1

Dependent-2 | Dependent-3 |

5o, 5T

Ao owo /_

NiL-

nil

| A

Dxtails of Deposits in Bank
accounts (FDRs, Term Deposits
and all other types of Deposits
including saving accounts), «*
Deposits with Financial
Institutions, Non Banking
Financial Companies and
Coaperative societies and the
amount in each such deposit

‘70, T/

ML

KL

AL

(im

Details of investment in Bonds,
Debentures/shares and uniis in
companies/Mutual Funds and
others and the amount.

NiL

{ivl

Deetails of investment in NS5,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
amount

pos 1 s o

—.—J-J-ibp

Jl—....'u *

Personal loans/advance given to
any person or entity including
firm, Company, Trust etc. and
other receivables from debtory
and the amount.

v}

Mater Vehicles/Alrcrafis/
Yachts/Ships (details of Make,

Registration No. etc, Year of
Purchuse and amount )

¢

{

.

{wii}

Jevwelry, bullion and valuable
thing (give details of weight and
vt lue)

N’I‘L|

i
]

R S W -




#

£

|
|! l_'i-u, i Laross Tatal value

5
Mo

8. Iy etails :
iMNewe: 1. Properties in joint ownership
Z . Each land or building or apar

— -

s P
i

j 0y other assets such s value of |

5; SN,

| € laims/interest

—_—

tment should be mentioned separaely in this format.)

Deseription

indicating the cxtens of joint ownershi o ikl also have 1o be indicat a

i&ar 5
|

Spouse

Dependent-1

Dependent-2

[ Dependent-s |

(M

| _Survey number(s) -

Il.! Ae~=ed

Avrea (Total measurement in
acres) -

re

—

B

“Whether inherited pmﬁcrty
{ Yes or NO)

Yer

Date of purchase in case of self
acquired propeqty . -

NIL

Cost of Land (in case of
purchaselat the time of
purchase

B -nall

Any Investment on the land by
way of development,
construction etc.

Approximate Current market
value

(i)

Location(s)
Survey number(s)

Area (Total measurement in
5q. i)

Whether inherited property
(Y "Pl

' Eu_ofp.mluu in case of sell

acquired property

Cost of Land (in case of
purchase) at the time of
| purchase

Any Investment.on the land by
way of development,
construction efe.

Approximite Currerfr market
value .

_I,_ | [ e
e L ke S —— T e

iipl c
,ﬁmla@'ng%} '

| ~Location{s)
-Survey number(s)

Built up Area (Total

musmmmjthsq. Ry




{M

LR ar NU}

11 ¥ wiher inheried praperty
|
|
i

¢
D« of purchise in case of serr
aiitired property

|
|

it qumpcn:.- li;'m'q.m of
i rehase) at the time of
E'_T]'Im-l!'

Ay Invesiment on (he
pruperty by way of
| development, construction ele.

A pproximate Current markel
| value

apErtments, )
-Location(s)
- Survey number(s)

idential Buildings (including | b

Avea (Total measurement in
sq i)

Built up Area (Total
measurerment in sq. fi.)

Whether inherited propeny
e or N

Date of purchase in case of self
acquired property

Cost of property {in case of
purchase) at the time of
purchase

Any Investment on the land by
wiy of development,
construction etc,

Nils

Approximate Current market
value

Nl

Others (such as interest in
[property)

S

| (vi)

Total of Current Market
Value of (i) to (v} above

{6) 1give herein below the details of liabilities/ dues to public financial institutions and government :-

{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

's. [ Dese ription Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
| Mo (\
|_|['.‘_|. | Loan or dues to ll:nh"Finnmhl
.| Institution(s)
. Name of Bank or FI
Amaount cutstanding \
| Mawre of loan

Loan or dues to any
individuals! Entity other than
mentioned in {i) above.
Mame(s)

Amount outstanding

Mature of loan




—

Ay wiher liability : STV

| Gorand total of liabilities \ !
(i) | Govergment Dues: " ' - ==
[hues to departments dealing i \
with government |
atcolmodation
Dlues to departments dealing
with supply of water II'\

Uues to departments dealing ————]
with supply of electricity \

Dues to departments dealing |
with supply of \
_telephones/mobiles \
Dues to departments dealing \
with government transpart )
[ncome Tax Dues
Wealth Tax Dues .
Service Tax Duss i i3
Municipal /Property Tax Dues - s
Sales Tax Dues

#Any other dues T
Grand total of all Govt. dues !

(7} Details of om or tion:
b. Spouse .. Svre e b ““M'ee
(8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificatef diploma/ degree course)
(Name of the School /College/ University and the vear in which the course was completed. )

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. [ Name of the candidate Sh./SmAum. .'
2, | Full posial address ,Lii B i1

—eh £1& P 0 |
3. | Number and Name of the constituency and H_""H“‘%‘W’* . v xfﬂf-?hr&ﬂ-a
State ﬂ

3. | Name of the Political party which set up the 215, KuvTia Pev—ur—=X B
candidate (otherwise write ‘Independent') .

4. | {a) Number of cases in which conviction order '—-}n"u 5 L-=J Ly _J o
|___| passed {other than those referred to in Form 26) ~ e




 PAN AF
I

—

| (a] Candidate

i i) Tuial number o F-‘J.rl.dirlg, <Bhzh where il
woirt 5] have aken cognizme

Ve

\ [ e Foor kel (asd
| Inewme: Tax Return liked _L_

N

'-F.-".s.l Ivmsibge *sles

3

(B Spouse:

1 (=) Dependents

Description

Moveusble

Immaovahle
Assel

Asset (Total vilug)

I\

sl e

] N
. Details of Assets and Liabilities in rupees
| Self

Spouse

Diependent-11

L

Dependent |11

| Dependentt

(i) | Purchase Price and
Development Coat of
Immovable Property

(Total Value)

Market Price of
Asset (Total Value)

Approximate Current

B S—

Liahilities

(i) Government
dues (Total)

(i} Loans from Bank,

others (Total)

Financial Institutions and

- | Highest educational qualification:

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was campleted )

Verified at,

VERIFICATION

swesin e thim b T

L, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best of my  knowledge and belicf, no pant of it is false and nothing material has been concealed there from. | further
declars that

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

1Bl L my spouse, or my dependenss do not have any asset ar liability, other than those mentioned in fems 5 and &

SR i I

S‘ DZI'UNENT Ef‘ﬁi:

17-5.0]4



" Notc | AMidavit sould be fied T8west by 3.00 TV on The Tt dote of Filing nominations.
= AfTidavit snould be sworn before an Unth Commissioner o Magstrate of the First Class or befone o e
Publiz,
3 Al columns should be fitled up and 10 column ta be left blank. 1 there is no information to furnisl: i pespuet ol
any iicm, either “Nil™ or “Not aplicable”, as the case may be. should be mentioned
4 The affidavit should be cither typed o writren legibly and neath
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